
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-532 of 2022 
      GR Case No-920 of 2022 

U/S-457/380 of IPC 
 

ORDER 

26.05.2022  

Ld. Advocate of accused person, namely, Md. Amiruddin @ 

Laden filed hazira.   

Case diary as called earlier vide Order dated-12.05.2022 is 

received today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person 

is innocent and no way connected with the alleged offence. The 

Ld. Counsel of the accused submitted that police arrested the 

above-named accused only on suspicion and in the event of his 

release of bail there is no chance of his absconding. 

The investigating officer of this case has submitted a written 

objection against the bail prayer of the above-named accused 

person stating that the process of investigation of this case will 

be hampered. The investigation officer also submitted that the 

above-named accused is the habitual offender and several times 

police caught the accused in connection with several theft cases.  

In this regard the I/O has given some case reference i.e. (i) 

Tezpur PS Case No-329 of 2021, under section-457/380 of IPC 

and (ii) Tezpur PS Case No-949 of 2020, under section-

448/294/354/506 of IPC. Hence, prayed to reject the bail prayer 

of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 25.04.2022 the complainant Sri Raju Baruah 

lodged the ejahar before the I/C of Mahabhairab Police Out Post 

to the effect that on the said day at about 04:00 AM, some 

unknown persons tried to entered into his house by breaking 

door and on seeing the same, he raised hue and cry and then 

saw three persons flee away from there but he somehow caught  
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one person namely Suraj Ali (Who is the co-accused person of 

this case) who confessed that accused Laden along with one 

other had stolen 02 nos. of mobile handset from Gouri Mala 

Das.     

On perusal of the case diary, it appears that investigation of this 

case is pending at initial stage. On perusal of the case diary, I 

found sufficient incriminating materials against the accused Md. 

Amiruddin @ Laden. At this stage, if the accused Md. Amiruddin 

@ Laden is released on bail, the whole process of investigation 

of this case will be hampered. So, under such circumstances, 

considering the gravity of the offence charged against accused 

Md. Amiruddin @ Laden and the materials collected by the 

investigating officer, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail. 

Accordingly, the bail petition No-518/2022 filed on behalf of 

accused Md. Amiruddin @ Laden is rejected.   

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 


